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Judgement

Daya Chaudhary, J. (Oral)&mdash;The grievance of the petitioners, in the
present petition, is that the pay scales have not been granted to them, whereas,
the same have been granted to similarly situated employees and even to Junior
Assistants in view of decision of this Court in CWP No.22422 of 2010 titled as Anil
Kumar and others v. State of Punjab and others, decided on 16.05.2012
(Annexure P-3). The said decision has also been upheld by Hon''ble the Apex
Court.

2. Learned counsel for the petitioners submits that the petitioners have moved a
joint representation dated 17.04.2016 (Annexure P-5) but the same has not
been decided so far. Learned counsel also submits that the petitioners would be
satisfied, in case, the directions are issued to the respondents to consider their
representation (Annexure P-5) in view of Anil Kumar''s case (supra) within some
stipulated period.

3. Keeping in view the limited prayer of the petitioners and without commenting
anything on the merits of the case, the present petition is disposed of with a
direction to the respondents to consider the case of the petitioners in view of Anil
Kumar''s case (supra) and also by considering the facts that similarly situated
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employees have been granted the benefit in view of said judgment. The
necessary exercise be done within a period of two months from the date of
receipt of certified copy of this order.

4. In case, the petitioners are found to be entitled for the relief claimed in the
representation (Annexure P-5) in view of Anil Kumar''s case (supra), the same be
granted to them within a period of two months thereafter.

5. The petition is disposed of accordingly.
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